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_...Hon'ble Dr.A. Vedavaliii, Member (J)_

Perused the Review Application_ and __ the _
... material papers and documents which have been placed

on_record. o -

U N

—— 2. It is well settied as per the _law_ _laid.

down by the Supreme Court in a catena of cases

g including the decisions in K. __Ajit Babu & Ors. Vs. = .

’



‘ﬂ«y%QDLL,V;&ﬁ:Qnsw,aXJIw1997wﬁil;SCMZ{)_andwﬂAJLM::Kgmng

Rath._..Vs... State_of Qrls sa. & 0Ors.._CAISLJ . .2000(2)8C . . .

108) ‘that _an order.of thls Trlbunal,can be reviewed
only on 1limlted grounds as provided under Section
22(3)(f) of the Administrative Tribunals = Act. 1985
read .with Order 47 Rule 1 ot the Code ot Civil
Procedure 1908. . While so. the appolicant  In thé
pfesent review application has failed to establlish any
error or law or fact apparent on the face . of the
?“; ;récond or. any other ground as enumerated in the
aforesalid provislons; In the gulise of a . review
appllcatloh. the applicant ls only trying to reagitate

the matter as . if. it Is an apbeal which 1is  clearly .

impermissible.under the law.

3. In view of the above, .the review .

~application is dismlssed.
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